
     
 

      

      

         
   

       

       
    

    
 

  
    

      
     

      
      

   
     

 
       

            

     

   

  

  

        

            
             

             
            

         
        

           

           
        



4. Learned Advocate for the Petitioner Company states that the Company obtained

majority of public shareholders approval as required under SEBI Circular No.

CIR/CFD/CMD1$12}15 dated November 4,2015 by way of Postal Ballot Notice

dated January 27, 2017 for the Scheme of Amalgamation of Momai Apparels

Limited with Ashapura Intimates Fashion Limited and their Respective

Shareholders and Creditors (the "Scheme,,).

5. At least l0 clear days before the date fixed for hearing, Petitioner Company to
publish the notice of hearing of the Petition in two newspapers, viz ,Free press

Journal' in English language and translation thereof in 'Navshakti' in Marathi

language, both circulated in Mumbai, Maharashtra.

6. At least 30 clear days before the date fixed for final hearing, Petitioner Company

to issue an individual notice of hearing of the Petition by Registered post A.D
upon all its Secured and Unsecured Creditors.

7. The Petitioner Company is directed to serve notices along with copy of scheme

upon:- (i) concerned Income Tax Authority with in whose jurisdiction the

Petitioner Company's assessments are made, (ii) to Securities and Exchange

Board of India (iii) the Central Government through the office of Regional

Director, Western region, Mumbai (iv) BSE Limited (v) National Stock Exchange

of India Limited (vi) Reserve Bank of India (viii) Registrar of Companies,

Mumbai with a direction that they may submit their representations, if any, within
a period of thirty days from the date of receipt of such notice to the Tribunal with
copy of such representations shall simultaneously be served upon the petitioner

Company, failing which, it shall be presumed that the authorities have no

representations to make on the proposals.

8' Petitioner Company to file affidavit of service in the Registry proving service of
notices upon Creditors, publication of notice in newspapers and notices to
Regulatory authorities as stated in clause 7 above .

B.S.V. Prakash (Judicial)

V. Nallasenapathy, Member (Technical )
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